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the altering, repairing,
ornamenting or finishing of
any article; or .

(iii) the adapting for sale of any

article,

PART II
CONSTITUTION AND
GOVERNMENT

CHAPTER II

THE MUNICIPAL AUTHORITIES

6. Municipal authorities
charged with the execution of this
Act — The Municipal authorities charged
with carrying out the provisions of this
Act shall be --

(a) The €orporation

(b) ![The Mayor-in-Council]

2[(c) The Mayor

(d) The Commissioner].

3[7. Constitution of Municipal
Corporation -- (1) There shall be
constituted a Municipal Corporation for
a larger urban area in accordance with
the provisigns of this Act :

Provided that a Corporation under
this section may not be constituted in
such urban area or part thereof as the
Governor may, having regard to the size
of the area and the municipal services
being provided or proposed to be
provided by an industrial establishment
or a group of such establishments in that
area and such other factors as he may
deem fit, by public notification, specify
to be an industrial township.
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1. Subs. by Act No. 20 of 1998, published in M.P. Rajpatra (Asadharen) dated 29-8-1998,
2. Subs. by Act Mo, 11 of 1999, published in M.P. Rajpatra (Asadharan) dated 23-4-1999,
3, Subs. by M.P. Act No. 16 of 1994, published in M.P. Gazette (Extraordinary) dated 30-05-1994.
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(2) Inthissection "a larger urban
area” means such area as the Governor
may having regard to the population of
the aren, the density of the population
therein, the revenue generated for local
administration, the percentage of
employment in non-agricultural
activities, the economic importance or
such other factors as he may deem fit,
specify by public notification for the
purposes of this Act.

(3) The Corporation shall be a
body corporate having perpetual
succession and a common seal and shall
by the said name sue and be sued.]
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property --

and hold property, both movable and
immovable, within or without the limits
of the city and, subject to the provisions
of this Act and the rules '[and byelaws]
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